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MAR H 6. 1987 

the reacticn of Ooverament 

\ . 
T E MINISTER OP ROME AFFAIRS 

<S. BUT A SIN H»: (a) No demand bas 
been received for grant of Statehood to 
Kolban. owever, a representation bas 
been received in December, 1986 f rom one 
"Kolhan Co-ordinalion Committee", for 

I 

Ira t of Union territory tatus ~~ it. 

(b) N ucb prop sal j under consi-
derati n of the Oovernm nt of India. 

I 

mport 0 Arms . a d AmQlunltion from 
Slog.por 

162. SHRI . S. K IS NA lYE 
Will the Mini ter of HOMB AFPAIRS be 
pleased to state : 

(a) whether Government have put a ban 
on import of arms and amlnuQition from 
Singapore by Indian as a part of bas ... 
age; 

~b) if 0, wben tbe bao was imposed; 
nd 

(c) the reo son for imposing the ban 1 

T E MINI TER OF HOME AFFAIRS 
(S. BUTA SINGH) ; (a) to (c). 00 receipt 

• of report from some Indian Mission 
abro d about an unprecedented purt in 
the import of fir arm s part of bassaae 
by I dian touri ts, wbich in tbe prevailing 
conditio s wa ot con idered desirable, a 
ban on ucb import wa imposed with 
effect from 13.11.86. 

Export Levy 0 Poultry Produc 

1556. SHRI H.B. PA TIC : Will the 
inister of COMMERCE be pleased to 

tat : 

(a) whether Government have imposed 
export levy on poult,y products ; 

(b) if so, to what extent and the 
re sons thereof ; 

(c) whether a committee was ppointed 
in March,,.J984 to tudy' t~e ~xport poten ... 
tial of industry; 

(d) if so. whether Government have 
received the report;, and 

(e) the details of major recommenda-
tions made and those accepted by Govern-
ment? t 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (8) and (b) 
With effect from 15th ecember, 1986, a 
levy of 0.5% ad vQlortJm has been imposed 
on e;tport of products appearing in the 
Schedule to tbe Agricultural and Proces-
sed Foods Products Export evelopment 
Authority Act, 1985. Poultry and Poultry 
product are included j'n the Sche ule. 
The levy has been imposed in terms of the 
Aaricultural Processed Food Product 
Export Ces Act, 1985 to fund activities 
of the Agricultural Processed Food . Pro ... 
ducts Export Development. Authority. 

(c) No such Committee has · been 
appointed. 

(d) and (e). Do not arise. 

FI Dclal AssI.taoce to eyhe Sll' 
Jute Indu ttl 

1557. SHRI VIJAY N. PATIL : Will 
the Minister Qf TEXTILES be pleased to 
state : 

(a) wbetber any financial assis tance has 
been aiven to West Beoaal Government 
to revive sick jute industry units; 

(b> if' 0, the number of spch sick 
mills; 

(c) number of jute mills looked afte 
by Union Government at present ; and 

(d) the steps taken by Government to . 
solve the problems of jute industry in the 
State ? 

TI;IE MINISTER Of' STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : <a> No, Sir. 

(b) Doe . not arise. 

(0) ·Six jute mills h ve been, nation.-
Ii d by tbe Central Government and arc 



beina managed by NatioDal Jute 
Manufactutes Corporation Ltd. Calcutta 
(A Government of India Un ertakiDI). 

(d) A statement as given below. 

Statement 

The Government has been takina 
various steps from time to time to 
improv tbe performance of jute industry. 
The steps taken by the Government 
include :-

0) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

Purchase of jute goods by 
Governme t (DGS&D)' from jute 
iodustry accordiol to Palekar 
formula; 

Two new constructions of jute 
and jute- based bags permitted 
for commercial use by Cement 
Industry; 

Efforts being made to find out 
alternative uses of jute in pac -
ins tca. production of c rpet , 
blankets etc. ; 

A buffer stock scheme of raw 
jute in operation so as to bring 
stability in raw jute prices; 

Jute Modernisation Pund Scheme 
of Rs. 150 crores started with 
effect from 1st Novembe~. 1986 ; 

A I Special Jute Dev~lopn;,leot uod 
of Ra. 100 crores created for 
restrueturinl/re .. op eDins/rehabili" 
tation of jute industry as well as 
for development of ju~e aldeul-
ture; , ' 

Providing higher cash compen-
satory support (or export of 
jute goods. 

In addition to the above it is proposed 
to enact an enabling legislrHon under 
which Government would notify from 
time to time the percentaae of production 
and supply of commodities which should 
be mandatorily packed in jute mate~ial. 

(TI'ail,,/al/on) 

, ~ latru ·08 feared f6 be IOlended: 
du to N "IV Rail ay Llo 

1558. SHRI SHANTI HA IWA : 
Will the Minister of HOME A AI S be 
pleased to state : 

(a) whether Gov mment a e wore f 
the apprehension expre sed in som 
quart rs th t the re-opening of Raja th n 
Sindh Railway Line will help in entry of . 
foreign intruders ; 

(b) jf so, whether th r i an~ ba is 
for this appr hension; ,and 

(0) the preventive s,tep bei~ taken in 
this regard ? 

/ 

TH MINIST STATE IN T E 
MINISTRY OF PERSONN L, PUB Ie 
GRI VANCES AND P NSIONS AND 
MINISTER 0 STATE IN 'THE 
MINISTRY OF HOM AFFAIRS ( HRI 
P. CHIDAMBARAM): (a) and I (b). 
No, Sir. 

,t 

. (c) Sufficient safequards will be prov j .. 
ded tq prevent entry of unaut ori d 
penon in cas tbe lin e is reopened. 

Ex oslon or Sericulture . 

1559 • . S Rl MU LAPPALLY 
RAMACHANDRAN : Will t Mi i tcr 
of TEXTILES be pIe s d to tatc : 

I (a) wh~ther y ew propo al for 
expansion of ericulture in the country is 
under consideration ef G vernment ; 

(b) if so, the det ils of th proposed 
projects; and 

(e) what i the total estimated co t of 
the projects and the quantum allocated for 
thi purpose und r the Seventh Five e r 
Plan? 

'THE DEPUTY MINIST R IN THB 
MINISTRY OF TEXTILES (SHR) S. 
KRISHNA, Kl:JMAR) ; (a) to (~). Centr 1 




